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CENTRAL ADMINISTRATIVﬁ TRIBUNAL PRINCIPAL BENCH

g0 17 38/ 994

N . ’ . RR”‘J ( . rf”’\/ I
New Delhis dated: this the day of 92001

HON *BLE MR.SGLR,ADIGE VICE CHATRMAN (A) &
HON 'BLE DR.ALVEDAVALLI,MEMBER (3)

Ram Natwl
570 shri Mohan Lal,
R/o R2=-45a, Old- Ragapurl,

Near Vishud's Park, Uttam Nagar,

New Delhi =59 .’,..Applicantj

(By Advocates .Shri S.D Raturl )
Yersus .

1. UCI through
Secretary to the GOI P |
Ministry of Railuaysfy Rail Bhauyam,

New Delhi%l
2.' Nor thern Railuay through

its General Nanager,
- Baroda House:4

New Delhi.f
3. The Divisional Railway Manager),

DRM Officey

Northern Ralluay,

St te Entry Roadj

New Delhil!
4' The Divisional Personnel 0fficery

DRM 0O ffi ce;l '

Northern - Ralluay,

state Entry Roadj

New Del hild!
5. Shri Sudhir Kumar(ELC),

CE FO/Pouer/NDLs,

New Delhi. Ral_luay S‘oatlon ,

New Delhi?l! o oee.Respondents,
(By Advo_cate: shri D:S'Eilagotra)

- ORDER
SiRwAdige, VC(A):
Applicant impugns _reSpondents;; letter dated

28¢;§12{;;198 (Annexyre-gj)’ rejecting his claim for promotion
to the p ost of‘,@lectrical\;Chargeman Grade 158

(Rse1400~20 RPS) against 25% intermediate quota

in the selection conducted in April, 1990 ,

2. Heard both sidesd




N

——— e L.

-2 a
3, We note that applicant had made the same prayer
for promotion t the post of Elec’”j Chargeman @rade ;BN;
(R4 400=2300 Rps) against 25% intemediate quota
wide U 249 in 08 No.581/93. That o vas dismissed on

ground of limitation by order dated 17:.‘33."93 .(Annext;:re-A 2

45 ibqever%ﬁ applicant kept representing to
respondents,who replied to _him .videbimp_ugned letter
dated 28.12398% That letter does not ex tend the period
of limitation in reg2rd to the cause of action yhich
arose in 1990 itself, in regard to which he filed

0A No'§:1.581/93 which was dismissed on gourd of limita tion

by order dated 17.3:493

54 The present OA is also therefore dismissed,!
No COSts".‘% _
‘:}- l/e,dkadfo\al/\/( %/ \
( DR.ALVEDAVALLI ) : (SeR'¢ADIGE !
MEMEER : (D) VICE CHAIRMAN(A),

[ug/




